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TUESDAY, THE TWENTY NINTH DAY OF 9CTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

THE HONOURAELC SNIIUSTICE J.SREENIVAS RAO

WRIT PETITION NO: 2617 10F 2011
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...PETITIONERS

AND
l.TheCollector,AtLakdiKaPool'RangaReddyDistrict'Hyderabad'

2.TheReVenueDivisionalOfficer'ShamshabadMandalRangaReddyDistrict'

3. The Tahsildar, Shamshabad Mandal' Ranga Reddy District'

4. The Land . 
Acquisition officer, - lntemational"oAffi[inJt 

ro""txH8:""- siil.iniblo rr'lairoit, At Lakdi Ka Pool' Ransa

5. Sved Abdul Kareem, S/o late Gulam Mohiuddin' agred about 55 years' Occ:

B[rsiness/Agriculture

6. Khwaja Moinuddin, S/o Shah Mohiuddin aged about 61 years' Occ:Agriculture



7. Syed Afsar, S/o Shah Ir

8 syed Sddqu, o".n"l ilH:;"-::.T:;:::fi:il::T:;H:,"t 
3fi+?.11lQuddus, s/o rate Mohd. Abdur Raheem ased about s7 years,

13' Syed Abdur sareem' s/o Abdur Raheem aged about 41 years, occ:Agricurture14' Syed Abdur Sami' S/o Abdur Raheem aged about 39 years, occ:AgricurtureAll No.S to 14 are R/o H.No.4_3, Shamshabad, Ranga Reddy District.

" 3fifri1Ylr,,.j*uut S/o Late Mohd. Abdut Raheem aged about sl years,

" 3fifriltil€amad, sio Late Mohd. Abdur Raheem ased about 4e years,

" 3fit33;,|.fl:"r' s/Petitioner rate Sd. Abdur Raheem ased abour 47 years.

...RESPONDENTS
petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit filed therepreased to pass ,n oro",.'.,1;:^ :^l:: 

tnerewith, the Hish Court may be

decrarins the ,nr.,,on"'o?' "J:"til;[,he nature of writ or mandamus by

representations dated_05.08 .2011 ando6.0g.2o11 
for not disposing off the

for referring the matter to the Hon,ble civil court 
made to Respondents 1 to 4

Act and arso to paylgrat any compensation r 

U/s 30 of the land Acquistion

Sy. Nos.204 to zr r or ieddasoraparry 
1sy. r.ros. r 

-etlp"J:r1jl:rrti 

ffi::Shamshabad Mandal, Ranga Reddy District, total admeasuring Acs.35-37' situated at Peddagollapally village, shamshabad Mandal of Ranga RectdyDistrict to respondents 5 to 14 and decrare the same as iregar, arbitrary, violationof principles of natural justice and against the law.

t.A. NO:2OF 2011 MP. NO: 323010F 2011t
petition undbr Section 151 CpC praying that in the circumstances statedin the affidavit fired in support of the petition, the High court may be preased todirect the Respondent No.4 not to pay any compensation,to respondent No.S to't4 in respect of the lands bearing Sy.Nos.204

(sy.Nos.1 to B of Khajasuda) virrase, shurrh"b::d'JlJi 
t;::;:T:;.;

District' totar admeasuring Acs'35-37, situated at peddagorapary 
Vi,age,



Shamshabad Mandal of Ranga Reddy District as oblection petition under section

30 of L.A Act filed by the Petitioner on 5-8-2011 and 6-8-2011 is pending before

theRespondentsNo.lto4andpendingdisposa|oflhewritpetition.

Counsel for the Petitioners: SRI HARSHA AGARWAL, REP' FOR

SRI SURESH SHIV SAGAR

CounselfortheRespondentNo.lto4:SRtPoTTIGARISRIDHARREDDY,SPL.
GP REP. FOR ADVOCATE GENERAL

The Court made the following: ORDER
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Writ Pe tion No.26171 of 2011

ORI)ER. lPer the Llon,b/e the Chic/Jaltce Alok Aratlhe)

Mr. Flarsha Agarw al, learned counsel repfesents

Mr. Suresh shiv Sagar, learned counsel for the peridoners.

Mr. Pottigari Sridhar Reddy, learned Special Government

Pieader attached to the office of the learned Advocate General

for the State cf Telangana appcars for respondenrs No.1 to 4.

ri

2 In thrs ivrit petirion, the petirioners have prayed for the

following relief:

"For r-he reasons stated in the accompanying

afhdavit, it is prayed thar this Court may be

pleaseci to pass an order or orders one in thr:

nature of writ of mandamus by declaring the

inacr-ion of the Respondents [or not disposing off
the rr:presentarions datccl 05.0g.2011 and

06.08.2(111 made to Respondcnts I ro 4 for
referrin,g the marter to the Hon,ble Civil Court
U/s 30 of the Land Acquisirion Act and also not
to pay/.grant any compensation in respect o[ the

I
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land beanng Sy.Nos.204 to 211 of Peddagollapally

(Sy.Nos.1 to 8 oI l(haiaguda) Vrllage, Shamshabad

Mandal, Ranga Reddy District, total admeasuring

Acs.35-37, situated at Peddagollapally Village'

Shamshabad Mandal o[ Ranga Reddy District to

respondents 5 to 14 aod declare the same as

illegal, arbitrary, violation of principles of natural

iustice and against the law and pass such other

order or orders as this Court may deem Frt in the

circumstances o[ thc case "

We have heard learned counsel for the parties at length'

4. Learned Special Government Pleadet submits that

suitable action on the representation submitted by the

shall be mken, if not already taken' within a period

3

Pefluonefs

o[ two months from today by a speaking order'

The aforesaid submission is placed oo record'

Accordingly, the N7rit Petition is disposed of with the

5

6

direction to the Land Acquisirion Officer to decide the

submitted by the petitioners, if not akeady
representauoll

'.;
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decided, within a period of rwo monrhs from the date of
receipt of a cop1. of this otder

7 It is mzrde clear that ths Courr has not cxpressed any

oplnton on thc merits of the case.

Miscellaneous applicarions, if any pcnding, shall stand

closed. There shall be no order as to costs.

SD/.P. PADMANABH A REDDY
ASSl T REGISTRAR
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1. The Collector, At l.akdi Ka pool, Ranga Reddy District, Hyderabad.2' The Revenue Divisionar officer, shamshabad Mandar Ranga Reddy District.3. The Tahsildar, Shamshabad Mandal, Ranga Reddy District.oIffi 
,"i?lXof,HHt'?l?.f [i",:;,,J:f fi :xiTfl *f ipd$"f f ,,0""?X"o:?:"5. One CC to SRI SURESH SH|V SAGAR, Advocate tOpUCl6. One CC to SRt R.SATANARAYANA REDDY, Advocate tOpUCI7. fwo CCs to Gp FOR

Tetansan;;i H-yd;;;t6Uo, o"n''tlrloN' Hish court ror the State of

8. Two CD Copies



HIGH COURT

DATED: 2911012024

ORDER

WP.No.26171 ot 2011
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DISPOSING OF THE WRIT PETITION,

WITHOUT COSTS

Cgor''
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